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OP COu~ 

CENTRAL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BENCH 

ALLAHABAD 
OR1 NAL APPLICATION NO 532 OF- 2006 

ALLAHABAD THIS THE 11 DAY OF MAY 2007 
Hon blc Dr. K.B.S Raj n, J. 1 

Hon ble Mr. K.S Menon. A.l'!l 
Hasrat AI son of Mohd All Res de t o' V age P thra P 0 

L.lJ a sara D strict Varanas; 

(By Advocate Sn Mustaqeem Ahmad) 
Versus. 

App c t 

u ton of ndta through the General Manager, N R Baroda House 
New Delhi 

2 C lef Mechanical Engineer, Northam Ra way Baroda House 1-\cw 
Dlh 

3 D viSlo a Ra,iway Manager, Northern Railway Lucknow Sen or 
D 1slo a' Mechanical Engmeer/D esel North R y 
M ghalsarnl at present Lucknow 

(By Advoca e S Rav R J3 ) 
ORDER 

By Dr I< B S RaJ n J M 

R po d IS 

H ard Sri Mustaqeerr. Ahmad, teamed counsel for the appUca t d 

Sn Ravl Ran,an lellmed counsel for the respondents 
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app cant cams IS case 1s a h re e 

05 as no. so b e esponded o and h 

0 atat.on Counter has a rea~ be n 

at d 

d sta g 

there that he representat on has to be taken as deemet1 re ect on 

Ho~ er, the mute pont mad In the matter IS that the app can s 

removed from servlc• In 1988 and IS seeking remstatemen~ CAs 

accor ng to hlm anot11er lndiVItlual who had .nvolved 111 ~ffence has 

been emstated It 1S ldt to the applicant to challenge the sa1d order of 

remov I Wllh an application for condonat.on of delay App cat on ., 

d.sm ed as 'Mthdravm as prayed for With above 1berty of g fre 

0 A c a eng ng the order of removal 

kocosts ~ 

Member-A 

Mamsn-

Member-J 


